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2. Since the Central Govt. has already issued Notifications dated

15.12.2076 and 29.6.2017 and saving the proceedings pending before

Hon'ble High Cour! now this Petitioner cannot initiate another

proceeding before this Bench under IB Code on the same claim ignoring

the proceedings already pending before the Hon'ble High Court of

Bombay, whereby this Company Petition is hereby dismissed without

costs.

Order pronounced on 13.9.2017 and delivered on 15.9.2017.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)

2

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




